’0( T =
d L cENTRAL ADMI_NISTRATIVE TRIBUNAL ,.
Yo - T GUWAHATI BENCH

GUWAHATI-08 N
# (DESTRUCTION OF RECORD RULES, 1990}

INDEX

RA/CPNO.srcespsisssssssss
' E-cp/MtA.—,Ndi.h;cn_c-'ucon.on’ ooooo ‘uu :

\\\
: - 10 Any other Papers ................................... Pgriiiviiiiinnncision to...,. ............ .
: 11 Memo ofAppearance..;-.'-,»....'..7...._..._’..............;.'..A ........ :.‘ ......... a .
| 12 AddmonalAfﬁdav1t....-.l......................A..... ..................................................
o 13 Wntten Arguments.....,,.r..‘..._... ...... ST ..... s
= 14. Amendement Reply by Respondents ..... . E
/J R L 15. Amcndment Reply filed by the Apphcant ........
(V) " 16. Counter Reply ......

~ . SECTION OFFICER (Judl




\v
| (SELRULE-cL)
Lo CI:.NTRAL ADMINISTRAT TVE TRTBJT»AL BT \
. . GUWAHATI BENCH S
Sl . GUIAHATT
S f
ol
| ORDER SHEALT
I
o I . . Original Appllcatlon No (’POX’/OL
i’ . Misc. Petition yo, )} Y
P Contempt Petition No. v b /
P Review Application No. /
N
‘Applicant(s), N4 d
. - | ‘ T
: | - VSe -

R'asﬁonden’c(s):‘ | N oo . Q CE(/\/\/)

3 ':
cate for th«. Applicant(sg): _QAF Q gO\/\/ﬂ\&\ ,Wﬂ U%')\/)

a3 Agivo!catc for the Rusgonduzt(s)
d

Advr

.' 4y
b n L _ .
o ; = f o )
NOu_e‘sg ’f the Reglstry i _, Date ?) Order of the Tribunal
) | _’." R 1 :
I . ; ) . T L 1 ===
{ yz’ ' 124.01.2003 3‘ Present : The Hon'ble #p, Justice -
bod appricanon s -in i SRR D.N. Chowdhury, -
m”;,]; but not in time Lo | Vice=Chairman, “;:\
Aendenation pope is f ¢ The Hon'ble Mx, s SeKesHa jra
Aled [ po: o J o F ; ‘ P Administrative Member. )
- Tor |IRs, .5 - - |
Bt d"’"ifo/ /3 ;(%2119693% Heard Mr, S.Sama, learnec"
Videq ; 3y m AX:0} j
Damﬁuhuux3”;uk N -counsel for the applicant, :
! ' _ 7" 3 Issue notice to show cause
I e 0@] g ' : las to why the app&ication shall not
T B W;ffmm : - {be admitted, .
| "?‘”,f;r( | P . List onm 21.2.2003 for
Ct | ; admi p
b : v ssion. ,
3 \\W . \uﬁ' }
. % <3‘,V’ g { '
M& ! t! : i ) i S
: i . ) g T
. A i éﬂv\/‘/ ST _
. L A } . o
‘@m/‘/ : i f Member : - Vice~Chairman:
. ‘ ; mb i ~ _ .
JE'JA ; ggv/dﬁ&z ;,6 0 21.2,2003 Let the respondents be submitted
A / v , i -
MNotiee ifeopeved " ﬁ ! its written statement within four
: ,JZ‘Z W’ | } weeks from today. List on 24.3.2003
]/-710 3 ?“ 7€74 , f for orders., Endeavour shall be made
| ' 7 “ f to dispose of the same at the admiss=-
: . ‘ _ i ion stage.
f; 20 h[0% f
——OW = ." 3

‘ P , o Member Vice~Chairman
\th U\‘)"F\FH:?‘-Q-'V\- &\—od‘:ew } Mb \ .
Wina [hgen—
! 2199
]




({ @ ) ’ ‘ 5 o . | \\

0.A,408 /2002

24,3,2003 . Presénts The Hon'ble Mr,Justice D.N,
, ChowdBury, 'Viceachairman

The Hon'ble Mr.S.Biswas
_Administrative Member.

. Heard Mr.S.Sarma, learned cousel for
the applicant and also Mr.A.Deb Roy, learned
S$r.C.G.5.C,

List the case again on 23,4, 2003 to
‘enable the respondents to file written state=
ment if any.
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r"c“.‘ENTRAx.f'mmxs'rRATIvn TRIBUNAL, . GUWAHATI BENCH.
4,—criginal Application Nos 370, 407 & 408 of 2002.
Date of Crder ' Th;s the» 25th Day of July, 2003.

THE Howam-: MR. No Do DAYAL, ADMINISTRATIVE MEMBER.

l. Sri Nripen Tamuli
s/o. Jndan Ram Tamuli -
P.Os Kamakhya

. Guwahatd = 10, / Applicant in 0.A.370/2002.

2. Shri Sanjeev Kumar Das
" 8/0.Late Chandrakanta Das '
Resident;of village and post office Kulhati |
_District: Kamrup. ‘ Applicant in ©.A.407/2002.

3. Shri Rabin Ch.Das
“$/6 Lahe|S.N.Das , s
Resident jof Vill. & P.Os Kulhati £
-Districti Kamrup. Applicant in O.a 408/2002.

By Sr .Advocate;! Mr.B.K.Sharma, Mr.S.Sarma & Ms.U.Das in O.A.
370/2002[& Mr.S.Sarma & Ms.U.Das in O.A.s 407 & 408/2002.

- Versus v

1. union ofiIndia
Represen;ed by the Secretary
tothe Government of India
,Department of post
Ministry of Cammunication
New mlhio

2¢ The. ChieF post:Master General
Assam Circle, Guwahati-l. :

3. The $enilor Superintendent of post Offices
Guwahatﬂ pivision, Meghdoot Bhawan '
Guwahati -1, Respondents in O.A.3‘70/2002.

1. Union of India
Repreaented by the Secretary
to the Government of India
Ministry of Communication
-Department of post
D&k BhaWan. New Delhi.

. Bharat ‘Sanchar Nigam Ltd
'Sanchar Bhawan, New Delhie.

2. The Chief post Master General
ASSam Circle, Guwahati=l.

3. The Sr.Superintendent of:post oﬁficefs
GuWahati pivision, Meghdoot Bhawan
Guwahati-l. Respondents in C.A.8407 & 408 of 2002.

By Mr.A.K.Chaudhuri, Addl.C.G.S.C. in O0.A.407/2002 &
" Mr.A.Deb ROy, Sre.C.G.S.C. in O.A.8 370 & 408 of 2002.

contd./2
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DAYALyN+Deo MEMBER ( ADMN )

Heard Mr.S.Sarma, learned counsel for the applicants
“;n a;}ﬂthe abqve three cases, Mr.A.K.Choudhuri, learned
Add1.C.G.5.C. for the respondents in O.A. 407/2002 and
also Mr.A.Deb Roy, learned Sr.C.G.S.C. for the respondents
1R 0.A.NOS.370 & 408/2002. The applicants in all the O.A.s
have sopght cammon reliefs on similar §rounds. They are
primarily,seeking appointment in the cadre of postal
Assistant on compassionate §rounds taking into considera-
tion the approval conveyed by the campetent authority of the
Department of posts. The background of the cases is briefly

stated below:

1. The applicants in all three 0.A.s applied for
compassionate Qppoihtment;under relaxation of normal rules
of recruitment in the Depaftment of posts,. The Circle
Selection Ccmmittee had approved the applicants.and placed
them on the Waiting List for consideration on availability
of vacancy to absorb them in the post of pbstal Assistant,
While the applicant in 0.A.370/2002 was approved on 3.10.97,
the applicants in O.A.s 407 & 408 of 2002 were approved on
1l.11.99. The Department also sought willingness of the
applicants in O.A.s8 370 & 407 of 2002 for enrolment in the
Army Péstal Service vide letter dated 18.6.99 making
reference to their applications for ccmpassionate appointe
ment wherein it was clarified that the enrolment would be
subject to clearance of physical/medical examination to be
conducted by the Army postal Service. If found eligible

and selected for enrolment in the Army postal Service, they

would be required to give an undertaking that they would

contd/=2
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not claim repatriation from Army Postal Service to Civil
pivision ?111 their turn came up and vacancy arose against
ccmpassiohate appointment under relaxation of normal rules.
It was also made clear therein that in case the applicants
accepted ! these terms and conditions they could apply in

the enclosed form with the further undertaking that if they
were found medically unfit by the recruitment office

(army Postal Service) they would not claim appointment in
the Depaitment. The learned counsel for the épplicants.

Mr.S.Sarma stated that both the applicants in O.A.8 370 &

- 408/2002 placed their willingness with the Department for

the Army Postal Service.

20 Again all the three applicants were asked by the
Department by letter dated 13.3.2001, drawing attention
to their prOVal for compassionate appointment, whether
they would like to exercise their willingness to join in
other departments within or outside assam and‘on receipt
of their willingness, other departments would be coﬂgulted
to conéider their case. The learned counsel for the appli-
cants confirmed that all the three applicants submitted

their willingnéss in this regarde

3. All along the Department had been more than once
informing the applicants that they were on the waiting

List for compassionate appointment as postal Assistant and
thgir case would be considered when vacancy became availa-
ble for the purpose. As ocbserved from letter of 25.7420001
of Department of posts, New Delhi annexed with the O.A.8
the Waiting 1ist of candidates approved for compassionate
appoin;ment had been discontinued by letter NO+24=1/99~SPB=1
dated B+2.2001 of the Department of posts and would no

longer be operated in view of the clarifications by the

contd/=3
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‘Department of Personnel & Training in its memo dated
24.11.2000 and further in terms of subsequent instructions
mentioned in this letter. The practice of circulating names
of the deserving candidates to other Ministries/Deptt.s
had also been discontinued. In the light of these instruce
tions a further offer was made to the candidates approved
for compassionate appointment, and kept on the‘waiting tist
that they may apply fq; appointment for Gramin Dak Sewak
post subject to their fultiiling all required conditions
of reéruitment and'giving ah undertaking forfeiting their
claims for appointment against regular departmental vacane-
cies except as per their turn in accordance with the
policy for absorption oﬁ Gramin Dak Sewaks in regular'.postso
This offer was valiéd for one year and to be reviewed
thereafter. Instructions to implement these orders were
issued by the office of the Chief Post Master General,
Assam Circle making it clear that the Waiting List was |
discontinued and dispensed with and extending the offer of
Gramin Dak Sewak post in terms of the Govt. orders received.
The Learned counsel for the applicants contended that the
ap§11Cants did not wish to apply for the Gramin Dak Sewak
posts and had not done so.

4o It has been strenecusly argued by the learned
counsel for the.applicants that the Waiting List is only
discontinued and can still be operated. However, MreA.Deb
ROy, learned Sr.C.G.S.C. emphatically stated that the
waiting List stands discontinued and dispensed with and
no 1ongér exists., It was also gontended on behalf of the
applicants that the Juniors to éhe applicants have been

t? given campassionate appointment overlooking their-claim.

. contd/=4
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On scrutiny of the relevant pleadings it was found that
the appointments were not those of any of the nersons on
the Waiting List of approved candidates for campassionate
gppointment. but these were fresh cases in terms'of the

instructions on the subject. This matter was not pressed.

further. Fram the perusal of the Government orders and

instructions in this matter on records as well as the action
of the Government to make alternative offers to the applicants,
it cannot?be 8aid that the Waiting List of candidates appro=
ved for appointment on compassionate grounds is still valid.
The learned counsel for the applicants expressed the despair
and anxiety of the applicants in not receiving any response
from the 'Department to the willingness given by them for
adjustment in other Ministries/Deptt.s as well as in the
Army postal Service. Mr.S.Sarma learned counsel finally
stated that in the facts and circumstances of the case the
applicants would be satisfied if their request for enrole
ment in the Army Postal Service could be revived by the
Department 'of Posts. He further requested that the Tribunal

may be pleésed to issue directions to the Deptt. of posts

‘to consider their cases for appointment in the Army'postal

!
Service and all three applicants would make fresh individual

representaiions in this regard to the Chief Post Master General
Assam Circle. Guwahati-l for further action,

Se It is 8een that the letter ftom the Department seeking
willingness for enrolment in the Army Postal Service mentioned

that repatriation back to Civil Division would not be permitted

; contd/=5
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except on turn and when vacancy arose for compassionate
_appointment and again it said that a further undertaking
is necessary to give the commitment that if found medically
unf;t by the Army postal Service appointment in the said
Department would not be claimed. It is thus noted that

the offer did not require appointment on campassionate
grounds as a precondition. The Department in fact picked
up those approved for campassionate appointment but not
appointed and sought to take suitable undertaking from
them so that if found eligible and selected for enrolment
in the Army Postal Service, they would continue and be
retained there in absence of apgpintment in the Department
on compassionate ground and would not claimcappointment

if medidally unfit. Ih the circumsténces discussed in this
order and to meet the ends of justice there should be

no bar to the applicants seeking revival of their case for

~ enrolment in the Army Postal Service subject to fulfillment

of the conditions mentioned in the offer.

6e It is frankly informed by the learned counsel

for the applicants that the applicant in O.A. 408/2002

had not received the offer for Army postal Service , but
that his situation was similar to those of other two
applicants in so far as apprcva; of compassionate appointe-
ment as well as the offer of absorption in other Departments
and the offer of Gramin Dak Sewak posts are concerned and
as such in equity his case may also be similarly considered.
Admittedly, to their credit there was no objection to:this
suggestion on behalf of respondents by the learned Sr.C.G.S.Ce.
Accordingly, it is ordered that all the three applicants

in these O.A.5 may submit freshvrepresentations individually

contd/=6
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to the ChJef'post Master General, Assam Circle, Guwahati
seeking cqnsideration of their willingness for enrolment

in the Arﬁy postal Service by giving necessary;undqrtakings.
If such representations are received, the Chiéf post Master
Genqral,.issam Circie is directed to take up the matter
with the concerned Army Postal Service authority, through
Broper chqnnel.'for enrolment of the applicants as per
relevant éerms and conditions Qithin one month from the
date of néceipt of the representations. The Army Postal
Service authority will in turn consider their cases on
merit subject to fulfillment of terms and conditions
applicable. The decision of the Army Postal Service authority
shall be conveyed by speaking order to the applicants

within three months thereafter.

All the three O.A.s are disposed of subject to

the observations made above. No costs,

e e o . sé/nznaea (Adm)

Ce
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BREFORE THE CENTRAL ADMINISTRATIVE TRIEUNAL

GURNAHATI BENCH __—

(ﬁn_aﬁplicatian under section 19 of the @emtral
- Administrative Tribunal Act.l1983)

O alNOw opeossnassses OF SEER

Bhri Rabin Ch. Das.
e/t Late S.N. Dzs.
Resident of Village and Post Uffice Kulhati’

Dist.:Eamrup,
sneannnae Applicant.

VERSUS

1. Unieon of India, ) .
Represented by the Secretary to the Govt.of India,
Ministry of communication,Depariment of Fost.
dak Bhawan,; New Delhi.

' Hharat‘%%nchaP-Nigam L.t
Sanchar Bhawan, New Delhi,

Z. The ﬁhief'Pﬁst Master General
Assam Circle, Guwahati-1
5. The ér. Superintendent of Post Offices
Guwahati Divigion, Meghdut Bhawan, ‘
Guwahati-1
1 .

e s o ReEspondents,

i PARTICULARS OF THE APPLICATION

1 *PQRTICULARS OF fHE ORDER AGAINST WHICH THIS APPLICATION
1S MADE: o
| This application is directed zgainst the sction of
Respondents in  nmt amnsi&erimq the caaé af the applicahﬁ
'appuint&eﬁt under c@mpaﬁﬁimnate' Ground évan after. the .
@pprwvai from the compebtent authurity fur 5uch_appmintmen£.

application ie =azlso directed against the action of

/443U¢BGL033:

the

far

-

due

This

the

Réﬁpondéntﬁ in discriminating the applicant. in the matter of
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compassionate appointment, whereas persons junior to him in the

list prepared in order of priority have bheen given appmintment,

ignoring his C38€-

. LIMLTATION: | ‘ . -

| The applicant deciares | that the ingtant
applig;tion has Qeeﬁ filed m;thin the limitatimn,‘périod
preécrihedf under section 21 of the Central Adﬁinigtrative.
Tribunal Act.198%. ’ | '

= JURISDICTIONE

The applicant further declares that the subject
matter of fhe cése ja within the Gurisdiction af  the

administrative Tribunal.

4, FACTS OF THE CASE:

4.1.. That  the applicant iz 8 citizen'of'lndia angd a8
5Qch7 he _ig'ventitxed to all the rights, privileges -and

ﬁrmt¢ctimﬁ as guaranteed by the Constitution of India and
i ’ : ’
laws framed thereunder.
| ) | .
4,72 That the father of the epplicant was working - as &

Paﬁ?al Aesistant under the Respondents and on 44.12.%7 he eupired
while on dutyn'lmmadiaﬁely after the death of his fathérs the
appiicant appli@d far compassionate appointment uﬁder the
Respondents. Pursuant to his ﬁuch zoplication the applicant Mas
called for intervjeu befare é ‘selection committep and ﬁhe
applicant maﬁ} declared gelected in the %aia inte%vie@ and his
case for appointment in‘ the cadre of Postal Assistant  was
approved by the campetent authority.

4.;~ fh;t after such apﬁrmval the applicant was waiting’ for
his appointment as Postal Assistant on ammpas%ianafe ground  but
tHe matter was delayeﬁ by the Respondents without any valid

reason . The applirant kept on pursuing the matter betore the

~




S : | ' , QO

Reapondents but nothing came out in positive. The applicant
submitted representations before the concerned authority for
warly settlement of the matter but same yielded no result in

positive. Thereafter the Respondents issued an order dated

T.3.2081  indicating the fact that the mame of the applicant is

A waiting list and throuwgh this letter the said authority also

asked tﬁe applicanﬁ tQ place his miliingﬁeﬁﬁ as o mhethét he is
ag;aeabie fQ work in'any other deparsment or outside Aﬁﬁam; The
applicaht \accordingly placed his willingness to work in  other
Departmentn

A Copy of the letter dated 13.3.2081 is

i . .

1 : L : ‘

% annexed herewith and marked as Annexure—1.
4.4, ' That the Respondents in the mean time appointed persons

on compaé%imnate gﬁmuhd @hg ara junidr to the present applicant
so  far it Eel&tes t the .waiting list is cmncefnedn The
Respehdénts in pick ana choose. bagis appointed pﬁrﬁbnﬁ fraom the
said waiting list'and i fact the so called waifing list was
nevenr méﬁe public. Even the Hegpmndents'have given appointment to
the persons whose cases were never approved by the. higher

autharity.

L E, ¢ That the applicant on ra&eiﬁt of Annexure-1 letter from

@W

the Respondents placed his willingness for his absorption in

other departments but till date-nmthingrhas been materiaiised. It
is - stated that all over Assam there are almost Al vacancies in
the Cadre of Postal Assistant including RMS Division and the

Respondents can very well accommodate the applicant against  any

such post. However the Respondents without there being any valid

Creason  kept on lingering the matter only to frustrate the claim

of the applicant.

The applicant craves leave of &his Hon'bkle Tribunal tor

2 direction towards the Respondents for production of records -in



¥ Pos fAesinkant atb

“ﬂ”pwtl af vacancy position in the cadrs of

the time of hearing of this case.
dabn That the applicant aL bes thalt his Case WaS approved by

the competent aathnvx+f pursuant to oa selection and after such

approval, however the have Aot dome . anybthing  Bill
dated. On the gther hand the Respondents are kesping the hope ot

appointment  of  the applicant alive by jmsuing  various onders

¥

e

by

ki RMis willingne el on the other hand they ATE anBuring

him that appointment would be mace on availability of vacancies.
But  dn Lal'Ly e ranns approved and  wail listerd below the
applicant  have been given tha_ampﬁintmaﬁt igrnoring the elaim of

the applicant amd &8 euch the Respondents have viaglated the

etbled principles of law.
4.7 That in  the midst of Caforementioned artivitbies the

RF%PHHdAHﬁ” G e again  issued  an arder resring e e BSA-

5 &

Relaration/Rlg/77-78 dated 181228l by which willingness from

™

the applicant was souaht for from the applicant for  appao rintment
in  the post of Ewamiﬁ Tah Gevak (GDS) . Howsver the applicant  has

mot placed his option for the waid GDE post as the maid post 18

not & permanent  post. Since the case of the ”apﬁliﬁﬁnt has

»

already been approved in the cadre of Postal Amsistants and thére
are almost AP vescanoles aveilable dn Ansam Circle, e

Pm%3ﬁﬁﬁﬁﬁf” gucht not  to have goel his .MJ]}1ﬁ(H@%n for
¥ # »

appmintment/acaaaﬁaﬁc@ irn GDE post by issuing the aforementioned

order date.iR. 12,2801,

L]

& copy of the said arder dated iﬂnﬁuujﬂwj

d

i anmexed  herewith sl marked as

AR e Hure =

4,8, That the applicant begs to state that immediztely after

the death of his father, e appli Led for consideration of Mim case



Ama-n‘llﬁﬂ(*‘i in the arder t:!ea'%;@d u;.,,kx..,,ﬁﬁi_

N

for compassionate arc uz;w“d'%u the soreening

Mdmmw1t@“ dpw“LVQﬁ hie  case for appointment in  the cadre of

et

Postal Assistant. Lated on the Respondents for the re

known to. them kept the applicant waiting for  wuch gmaﬁanMhnt
i . 1

without  any valid resson. On the other harmd the Res spontents are

kept on . appointing persons from seid waiting 11 in pick and

choose  basis  ignering the claim of the present applicant.  The

aforementioned  action on the part of the FRespondents clearly

indic dtﬁh' the wvindictive attitude of the Respondents in

discriminating the “”1ltﬁﬁ{ fram. his  legitimate claim  of

compassionate appointment. The Respondents being s model employer
aught Lo have ma:ntﬁ;n & list in considering  the oase on

Ml B o

ionate ground. Although  the  Respondents in  their
communication deated 1T.5.2801 mentioned that the oase of the

applicant was in the waiting list but £ill date no such. list was
pubrlished nor same has been communicated to the applicant.

The ﬁpmixcani craves leave of the Hon'ble Tribunal for

g cirection  btowards  the ﬂfﬁpmnaﬂnhm to produce the - list  as

1}

=
e
e
<

L the btime of hearing of
this case.
4.5 . That the ﬁ)ljiuﬁa begs bo state that presently  the

entire family of the ap pplicant is waiting for his employment . so

that the hard days come to an end. The father of the applicant

was  the only earning member in hié family and after hig d@a%h
entire faﬁﬁly is now facing tremendous financial hr' h%pz Irs
tﬁeﬁ@ circumstances the applicant through  spplication prays
hefore thiﬁleﬁ'hié_Trihuﬁal'fmr an approgpriate direction towards
the Respondents to issue necessary order of appointment of the
appilicant  in .the past of Postsl]l Assistant under relawation of
ﬁmrmmi rgmrmiﬁmem% Rules taking in fo consideration the approval

made by the cmmpﬁimnt authori Lv



4,18, o That  this application has been mads bonafide for

3

securing the ends of justice.

B GROGUNDS FOR M~%ThF WITH LEGAL !QJI IERN L

Dal. For  that the Respondents have acted illegally in not

Loy

considering the case of the applicant for his appointment in the

Cadee nf Postal fssistant under relaxation of normal  Recoruitment

CRules on Compassionaste ground.

B.2. For  that  the Fespondents have acted contrary to - the

provision contained  in the scheme provided for compassiconate

appointment and hence their impugned action ignoring his case are

ishle to be set aside and quashed.

Frar  that the Respondents have acted illegally in

di%crimiﬁaﬁing the caze of  the applicant in  the matter of

meﬁﬂmmxnnate appointment  whereas persons whose CAG6eS were

approved in the year 2082 have been provided with suitable poste

ignoring the case of the present applicant.
Sedb. For  that the Respondents have acted illegally in  not

considering  the case of the Applicant for grant of  temporary

status under the scheme and az such pprup;z te direction need bhe

issurd to the Respondents to extend the benefit of the scheme to

b

the oresent Applicant amd to regulariss his service thereaftier.
H.89. 0 . Fer that in any view of the matter fthe entire action of

the respondents are liable o be Hed aside and guashed.

The applicant craves leave of the Hon'ble Tribunal T

advance more grounds both factual as well as legal at the time of

hearing of bthe case.

ﬁfrﬁiL@.ﬁF RFM TES EXHOAUSTED

That the awpliﬁ&nt deciares that he has no other alternative
and efficacious remedy excepdt by way of filling this application.

Foa

CwL T MATTERS  NOT PREVIOUSLY FILED OR PENDING I ANY  OTHER

OLiRT

fe



o R

The applicant further declares | that. inm ather
mpplicgtion, writ 'petitimﬁ pr osuit in respect of ‘tﬁe sub ject
‘matter of the imstant application ié filled hefaré~ any - court,
Asthority mr"any other Bench of the Teitbunal noro | any asach

application, writ petitian or suit is pending hefore any of them.

£, RELIEF SOU@HT FOR s

Under the facts and. circumstances ctated above, the

Capplicant prays that this application ne admitied, records  be

called for and notige be isaued to the Respondents to show .caage'
as to why Atﬁe reliefs sought hearing ﬁartie% _ar perusal  of
Pecardﬁ¥ he plessed grant the following reiiefﬁ:

B.1. T direct the'Rwﬁpmndentﬁ to issue appropriate érder of
appmintment to the Applicant in the cadre of Fostal A%agﬁtant on
compa%gionate'grmund taking into can%ideration ﬁhe %pprmya} madé

by the competent authority.

BP0 Cost of the application.

B.E;' ' ﬁny__hther relief/reliefs to which the applicant i

entitled:tm.

i

7. INTERIMADRDER PRAYEL. FOR: E

puring the pendency of the mriginal application the
Appiicamt prays'fmr an interim order directing the Respondents to
acu&mmadat@ the Applicant in any post vcommeﬁguwating to his

educational qualification as well as experiencég
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1. PARTICULARS OF Ti MR R _ . :
1. 1.P.0. No. 4 %1 | QO%QSQ -
2. Date - 5| 5\__\«2 \& o
“GecPayable at g Bumahati. o '
NG L OSURED §
: As stated in the Index.
¥
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o
¢ .
% .
¥
i ;
. . .



VERIFICATION

I, _ﬁhfi Fabin Ch. Das, son of Late Burendra Nath Dz,
resident of Viilaqa'aﬁﬂ Fost Office Kulhati ﬁiﬁﬁvict‘ﬂamwup, ot
Merabsy %élamﬁXy affirm and verify that the statements made in
paragraphs A.2,2 Ju‘l ) Wz, JELL.({ R Y gj b B~ S Jmf’llrrup ta
my hknowledge and tﬁmﬁe made in  paragraphs niﬂA:ESnSQEK{:Zunn-u
are  btrus to my imfmrmatimn’deﬁrived from records and  the rests

are my humble submission befaere the Hon'ble Tribunal.

Ang T osign on this the Verification on this the ;Lgﬁ%av

of December of 2H82.

Font anesn ombab HUUTE €400 Vot nies 1L 408

‘ | She Rabim ch- Lok -

Deponent.
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Yo 4 ‘ DEPARTMENT OF POSTS R : e
OFFICE OF THE CHIEF POSTMASTER GENERAL :: AGSAM CIRCLE _ i@/
_ d GUMAHATI ~781001. S €
NOa Staff‘/‘]ﬁ—ng/BG/Pprt Datod Guwahati the /3 ~ 5 - )*m

QM sm/;m/ )Qa/&cmcj Deoks o

S0 Loty AT Dok, t:)o-—f/}

V'J/" ycbtifthb

\Flﬂ4't'/5ﬁf§7L¢;, A8l K

éuﬁi—'Appointment on compassionate ground under relaxation of
" . 'nommal rules- case of Sri/BmE. R.C ' DaSs

RBF-— Your ap[ﬁlicatiOn cj,a;t:ed /3"’»:9" ?7

~ You werse approved or;/yr // 6?67 for appointment on oompassxonate
ground under relaxation of normal rECrultment tules as

and you aré in the waiting lisf since then. You could not be appointed

so far due to non-aveilaebility of vacancy in this'circle.v

o v ' Thersfore, you are asked' to express your willingness whether
~& vQ,g"jyou arL agresable to join in any other department within or outside Assam.’

On recelpt of your wllllngness, other dapartment wlll be consulted to
con81der your case.

Q&

(5. Shyam)
. : APMG(Staff)
. For Chief Postmaster General,
Assam Circle, Guwahati-1. = -~

Copy to concerned file,

-~
A
e
? f:L@st@ﬁ - el »
o .
. Gvacdi® . 2 L

B~

S;%Qiiéi// ¢ 5:,/A;h§7 | "“\?.- ' | | : _3; i‘ﬂ;‘ l.] P

~ t3d
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DEPARTMENT OF POSTS: INDIA
OITICE OF THE SR.SUPERINTENDENT OF POST OFFICES,GUWAHATI DIVN, .
MEGHDOOT BHAWAN 3RD FLOOR, GUWAHATI -781001 o

No. B/A-Relaxation/R1g/77-78, Dated at Guwahati the 18.12.2001.

—

-—
N .

99/ I()/Sr‘c: Rolon ch s
S/ LT SureaTo= N=Fn Das -1V
Vil pe - Kidhe b @mr,@qb

Sub: Compassionale appointment proposal of candidates approved and wait listed —

- willingness for GDS TPost,

‘A copy of C.O., Guwahati letier No. Staff¥16-Rlg/88/Part, dated 14.8.2001 in c/w

the above mentioned subject enclosed hiw for submission of your w1]lmmcss/acccptancc .
ol GDS post to the office of the undersign on or before 31.12.2001.

..
No application will be accepted after 31.12.2001 at this end.

Enclo.
As. Above.

-
oy
——

Sr. Superintendent of Post Offices,
Guvahati Division,Guwahati-781001

(o] '
st

pvocdt”

(5
~
\

e
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S 1IN THE CENTRAL ADMINISTRATIVE TRIBUNAL S e »
- o & g
GUWAHATI BENCH 2% GUWAHATI AR
& NALo
TS
| N
O«Ae NOeo 408 OF 2002 —. .

Shri Rabin Che Das

sescve AEEIM@.
- Vs - : :

Union of India & Ors.
esses Respondentse

In the matter of ¢

Written Statements submitted by

the respondents.

‘The respondents beg to submit a brief
hisﬁﬁry of the case which may be treated )

as a part of the written statement.

( BRIEF HISTORY OF THE CASE )

Ch Das, Son of Iate Surendra Nath Das,

- Ex-<PA Guwahati GPO and resident of Kulhati Vill & PO under

. : 4
PeSe Hajo=- applied for appointment on compassionate ground in
Postal Assistant (PA ) cadre o the Sr. Supdt. of Post Offices,

Guwahati after expiry of his father.

The case was placed before the CSC for consideration
- and recommendation. The CSC recommended the case of the appli-
cant and in pursuance there of the competent authority approved

the applicant for appointment in PA cadre under compassionate



¢

U

intendent of Post Offices

o

Sr. Super
Guwahati Division, Guw

ahati - 781 001

-

ground.

Though the applicant was approved for appointment in

PA cadre on compassionate ground, he could not be absorbed due ¥

10 non-availability of vacancy. He was kept as a wait listed

approved candidate along with» other approved candidates. Mean~
while the Depariment of Posts issued a guidelines/instruction
»vide no. 37-16/2001-SPG~1 dated 25-7=2001 in pursuance of the
clarification order no. 42012/D/2000-Estt(D J dated 24.11.2000
issued by the Ministry of Personnel and Training. Govb. of
India to the effect that the provision of maintaining waiting
list of the approved candidate for appointment on compassionate
‘ground has been dispensed with and decision has been taken to
consider such weit listed candidates for the vacant posts of
Gramin Dek Sewaks (GDS) subject to willingness and suitability

of the gax candidates for such posts.

In pursuance of these orders the office of thé
CPMG, Assam Circle instructed this office to take steps 4o

discontinue the system of maintaining the Waiting IList of the

approved candidates immediately vide CO's letter no. Staff/

16/R1g/88/Part dated 14 +8.2001 with the instruction to offer

the vacant post of GDS to non absorbed approved candidates

whose waiting list was dispensed withe The applicant was also

one of the unabsorbed candidate and no longer in the waiting list.
The applicant was asked to offer his willingness

to be absorved in GDS post vide SSPOs, Guwahati letter no. B/A-

Relaxation/Rlg/77-78 dated 18.12.2001 with a direction to fumish

willingness on or before 31.12.2001.



ffices

perintendent of Post O

Sr. Su
Guwahatl Divislon, Guwahati

- 781 001

AL

v
| -3-
But no reply has been received from the candidate
@s such assumed that he was not willing to work as GDS. Since

?he Weiting List of the approwed candidates for compassionate
é;,ppointment has since been discontinued under the Govts. Order
énd the applicant being silent ( not willing ) to be absorbed

in the GDS post the applicant cannot claim now for appointment

in PA cadre as approved earliere.

The applicant has filed the present OA to seek direction

from the Hon'ble Tribunal for absorbing him in PA cadre on com~

pa ssionate ground.

PARAWISE COMMENTS &

1. That with regard to the statement made in para 1, 2,

3, 4 and 4.1 of the application the respondents beg to offer
ﬁo conmentse
\‘ l

2. That with regard to the statement made in para 4.2,

of the application the respondents beg to state that the applicant
;aas approved for the appointment in PA Cadre én Compassionate
éround vide Circle Office (CPMG's office ) Guwahati memo no.
Staff/16Misc/97 dated 11.11.99 on recommendation of the Circle
éelection Committee. It was not correct that the applicant was

g:alled for interview. In such cases, no applicant was called

for interview as selection has been made on the basis of relevant

facts and records so collected prior to C.S.C meetings



!

b

Sr. Superintendent of Post Offices
Guwahati Dlvistqn.‘ gqyghni - 784 004

r\g ”

-4 -
b Tha't with regard to the statement made in para 4.3,
0f the application the respondents beg to state that the appli-
cant could not immediately be appointed/absorbed afier having
been approved due to non availability of required vacancy,
therefore, his name was kept in the waiting list along with
other approved candidates for absorption in turn on arising
of vacancy.

The respondents intimated the position to the
apprlicant. His willingness was also called for as to vhether
he was agreeable to work in any other department/station in

brder to absorb him but could not.

4. That with regard to the statement made in para 4 4,
of the application the respondents beg to state that it is not
the fact that the person who are Junior to the applicant have
been appointed from the waiting list. The fact is that the

re spondent took steps for absorption of the approved candidates
in Gramin Dak Sevak (GDS ) posts vide letter no. B/A-Relaxation/
Rlg/77-78 dated 18.12.2001 in pursuance of Circle Office letter

no. Staff/16-Rlg/88/Part dated 14 .8.2001 after dispensing and

~ @iscontinuing of the Waiting List of the approved candidates

in pursuance of the instruction/guidelines issued by the Ministry
: o.M
of Personnel & Training Govt. of India in its no. 42012/4/2000 -

Estt(D) dated 2441142000 circulated vide Postal Directorate,

. New Delhi no. 37-16/2001-5PB~1 dated 25¢7.2001. The appointment

of unapProved applicants/candidates under compassionate ground
does not ariee iIn the Deptt. of Posts, Indiae ‘

. co 1
Ccf}o} ! O M- Aol 24120
D) @y ANNEXURFE - A .
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Sr. Suparintendent of Post Offices
Guwshati Divislon, Guwahati - 781 00§

b -

-5~
5e That with regard to the stateme‘nt made in para 4.5,
of the application the respondents beg to state that the approved
applicants cannot be absorbed against any vacancy as per Rules.

There are certain formalities to make apbPointment of such approved
candidates. Therefore, the applicant could not be absorbed though
efforts were made. The weiting list of the approved candidates

did not required to be made public for any reason.

6e That with regard to the sgtatement made in para 4 .6,

of the application the respondents beg to state that the respondents

made efforts to absorbed the applicant as per rules. The allegation

of the applicant was not correct.

To That with regard to the statement made in para 4.7,
of the application the respondents beg to state that the fact of

calling for such willingness was mentioned against para 4.4 above.

8. That with regard to the statement made in para 4.8,
of the application the respondents beg to state that as per the
norms of the department the application from the applicant was
obtained for and approved observing formalities but could not

be absorbed him due to non availability of vacancy as per the
rules till dispensing/discontinuing of the waiting list of the
approved candidates with effect from 14.8.2001. The averment of
the applicant to the fact that the respondents were vindictive
to him is totally denied. The respondents are bound to fism

follow the rules/guidelines framed by the Govt. of India/Department

and acted bonafied accordingly. It is not twme that the candidates

approved and placed below the name of the applicant were appointed
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Sr. Superintende
Guwahati Division, Guwahst

nt of Post Offices

i - 781 001

T T e T
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in the PA cadre by passing the case of the applicant .

AD .

o That with regard to para 4.9 & 4.10 of the application

the respondents beg to offer no comments.

LT

0. That with regard to the statement made in para 5.1,

éf the application the respondents beg to state that since the

jaiting list of the spproved applicants has been dispensed with/
discontinued wee.f. 148 «2001, the respondents are now not in a
;

fposition to appoint the applicant under the compassionate ground.

r

Te That with regard to the statement made in para 5.2,

oA

of the application the re spondents beg to state that there is no

éontrary action in part of the respondent. The respondents have

‘jneen acted as per the rules and guidelines of the Govt«/Deptt.
|

et

2e That with regard to the statement made in para 5.3,

of the application the respondents beg to state that the waiting

ligt of the approved candidates prior to 14.8.2001 has been dis-

I

E
'f
%
éontinued. The appoiniments made thereafter based on the approval .
%fresh as per the guidelines narrated in fo:oegoing parase

'?3. That with regard to para S5+4, 5.5, 6 & 7 of the
épplieation the respondents beg to offer no commentse

?l4- Phat with regard to the statement made in para 8 & 9,
%af the application the respondents beg to state that for the
f»iground gtated in foregoing paras, the applicant is not entitled to
]

have any relief sought for and hence, the application is lisble

50 be rejectede.

Verificationeeoscesoeee :
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I, shréi Ceomt  Loomel » Presently

orking as 5. W ?W %LCW ém “‘/ » being duly

|
a'uthorised and competent to sign this verification, do hereby
solemnly affimm and state that the statements made in para | ZZJ

_& § t )4 are true to my knowledge and belief and those

m?de in para lf

sﬂ}tbmission before thig Hon'ble Tribunal.

being matter of records, are true to

m}} information derived therefrom and the rest are my humble

I have not suppressed

any materisl fact.

And T sign this verification on this [Y th day of

1y, 2003, at Guwahati.

Deponent «

Sr. Su%%ﬁfovndom of Post Offices

Guwshatl Divisian, Guwahati - 781 04 -
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No.42012/4/2000-Estt.(D )
Govcrnment of India
Ministry of Personnel, PG & Pensions,

*' Department of Personnel and Training

‘New Delhi o
’l(’} ["f:"'

. ' ‘ Dated the November, 2000
OFFICE MEMORANDUM |

Subject: —Conlp_assic;uate appointment propoSal of Department of Posts for
Relaxation of 5% limit

O |
“The undersigned is directed to refer to Department of Posts U.Q.

No.24-1/99-SPB-I dt. 24.10.2000 on the above subject and to say thatin

U.K Nagpal’s case'; the Supreme Court has held that as a rule appointments
in public service should be made strictly on the basis of open invitation of
applications and ‘merits and appointment on compassionate grounds is an
‘exception to the rule. Any such exception should, therefore, be made to the

minimum possible exlent say one or Wo per cenl-or maximum of five per
cent and if it exceeds that it will no longer be an exception. Further any

relaxation of the 5% limit even as a temporary mEasure will lcad to bulk

appointment on compassionate grounds which is bound to result in dilution
| of standurds. As appointment on compassionate ground is not based on
-~ menit and it is also not through - open competition-it would;—therefors,
adversely affect the efficiency of the administration and hence would not be

in public interest, | -
2.  The scheme of compassionate appointmgnt a.}re;ady provides ~for
. objective assessment of the financial conditions of the {gmily. There 1s / was.

no provision for approving <cases in the absen%"?

. . . . R ek DRI L "f,«g SN I
~ compassionate appointment and keeping them in the¢[W
Waiting List for compassionalc appointment referred67in our OM' dated

- 9.10.98 does not refer to cases already approved for such -appointment but -

those waiting for consideration and accommodation for.such appointment by
“the competent authority. The question of Consideration and accommodation
 wotuld arise only if there is vacancy for that purpose. " In any case, it is the
competent authority in the oflice where there 1s a vacancy 1o accommodate
(he fapplicant has to decide on the merits of the case. lence, in the absence
Mol vnecaney, no uselul purpose would be served by cqnsid,crulion an-

ENER
R ).

\‘ Al .‘ .
Xoh et {
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| |
L approving and keeping
{ . » )
‘ applicaiit has to be consldcrcdéggl

the applicant’s casc in the Waiting List. Lence, the
y when there is a vacancy to accommodate

and-that too by the competent authority in that office. It was, therefore, not
correct on the part of “the Department of Posts to have. prepared a Waiting
List of !appmved cases for appointment’ on compassionate grounds when-

there were not sufficient vacancies to accommodatc them.

3., Any relaxation of 5% limit, even as a temporary measure, for making

appointment on compassionate grounds will have. repercussions in other

j _ ‘Ministries/ Departments as it will lead to similar demands from them als»

f - and thus it will lead tg bulk appointments on compassionate grounds in the

| Go‘vem‘ment of India at the cost of meritorious candidates who may also be
cqu';;llyi deserving ones which.will not be in the public interest.

e At sk

4., llaving regard to the above position, even on reconsideration, there is

. no scope for relaxing the ceiling of 5% even as a temporary measure for

o making appointnients on compassionate grounds. It is, therefore, ‘Tegretted
that the propossl of Department of Posts ‘for the same cannot be agreed to.

\LO

i | o : S » , S (KKha)
: 3 L S Dircctor
I o S Tel.301 1479
-+ To ' ' '
Deptt. of Posts
P Shri ALK . Dash, Director (Stall)
( G  New Delhi - ‘

1.

-——T_——'-—._'—'_-._-—‘. _— .. . - _-. - ‘
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BEFORE THE QENTRAL ADMINISTRATIVE TRIBUNAL
BUWAHATI BENCH

G-ANo. 488/2882

| Rabin Ch. Bas_
,..g.u".uﬂs.u.,_émplicanﬁ

.*IVS...

i Union of Indiz & ors. -

nerzansnssosane REBpoOndents.

REﬂOINDER FILED BY THE APPLICANT ABAINST THE WRITTEN STATEMENT

i FILED RBY THE RESPONDENTS.

1. f That the applicant has received a copy of Written
Staﬁement and has gone through the same. Save and except the
Etaﬁ%ment which are specifically admitted hereinbelow, rests may

be treated as total denial. The statements which are not borne on
A Ao devined \

recm%%«the respondents are put to the strictest proof thereof.

g S That with regard to the statement made in para 1 of the

Nrit%en Statement the applicant offers no comment on it.

3. That with regard to the statement made in para 2 and
“Bri%f history .wf the case of the Written Statement applicant
beg%‘ to state that the respondents themselves have admitted the
fact%thaﬁ the selection of the applicant for appointment in F.A.

cadre was approved by the competent authority. It is stated that

the name of the applicaent was kept in waiting list and persons

below him have been offered appointment in F.A. cadre vide order

datéﬁ E0.2.2883  dgnoring  his claim. The contention of the
|

\V\

Ly
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respondents  regarding non-availability in P.A. cadre is a false
|

]
ﬁﬁ&ﬁementa

That the contention regarding issuance of
guidelines/instructions far GDS  Posts does not debar the
abplicant for considering his case in P.A. cadre as t@e previous
p%mm@dur@ of maintaining waiting list has not been canceled but
no@ same has been discontinued only. Again, taking into
consideration the order 28.2.2883, it is guite clear that
cmmp%ammate appointment is still being madé from the said waiting
igﬁtg but ﬁgme has been done in pick and choose basis.

; The applicant was asked for his willingness = for
aﬁpﬂintment in GD8 Post but he did not place his willingness for
the said post on  the count that his case  has  ’lready been
apbrmved faor appointment in PA cadre.

A copy of the said order dated 25.7.00883

is annexed herewith and marked as

Annexure-—-RJI-1.
4,j 3 That with regard to the statement made in wéra St 14
Gf: the Written Statement the applicant begs to state that as
'cméﬁendeﬂ by the respondents the waiting list maintained by them
ha% been canceled as the new guideline/instruction dated
ZR.7.2881 has been issued. However, from the wordings from the OM
daﬁeﬁ SR,V 2681 and ite subsequent clarification issued from time

o
tuf time it is very clear that the list (wait list) has been
di#cmntﬁnued but not canceled and as such i1l availébility orf
pﬁétﬁ in PA cadre willing wait list candidates may pléa@ their
apﬁian for absorption zgainst GDE posts. Since DS posts  are

temparary and no promotional avenues are available, the applicant



>
- 2% -

did not place his option for the said post. On the other hand the
respdndents  with some malafide intention appointed & juniors on

compassionate ground ignoring the claim of the applicant.

o, #hat in view of the above the applicant prays before 'thigA

Hon ‘lkle  Tribunal for a direction towards the reﬁpmndenta to
appmiht him in the post under PA cadre with retrospective effect
that is, w.oe.f. 20.2.2083 with all conseguential service benefits

including seniority eto.

7?19
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VERIFICATION

I, &hri Rabin Ch. Daz, son of Late Surendra Nath Das,
reﬁident of Village and Post Office Fulhati District Eaerup, do
héreby solemnly affirm and verify that the statements made in
péragraph% ,n,..,"Lgqu.g,J,Ez...n.u.n"..n,..,,...nn. are true to
my knowledge and those made in  paragraphs ﬂ.n,.xzim,.u...,...n
are true to my infprmation deprived from records and the rests

are my humble submission before the Hon'ble Tribunal.

408
Ard T osign on this the Verificabtion on this the-L&w day

3w
mf.Dééamghnamf itk

S Kobm Ch. Qad

e vt e WS EPHeS Shias I5500 booee Suiie ey oY BUNEE BOReL BT LA 4000 Aried St 09T PO St

Deponent.
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B e DEPARTMENT OF POSTS
| OFFICE OF THE CHIEF POSTMASTER CENERALIASSAM CIRCLE:
o GUWAHATI-Z81001, o
. No.Staff/16-CSC/2002 ' bated ol Guwahal the 25.2.03 n

“'!,ﬁ“‘._; S :i‘:“,:;,

el et Ui

ni;n

Conseguent upon the recommendations of e Circle Selection Cormmnitiee, i
-t CPMG, Assam Circle, Guwahatl Is pleased to approve absorption of the followii applica.is
.« - under relaxation of normal recruitment rules In PA/SA cadre, Postman cacire o Grougy’
i . cadre against Uhe vacancies of Direct Recruitment quola Tor 2001 avallable In Uie Divisic.
; - shown agalnst each, B : ' '

¢ e e et v TRy

s P ~ The appointment will however, be subject o verification of the eligibility which
£ will be verified personally by the appointing authorities from the original records vis-a vis the
+ cligibility criterfa. The appolnting authority/divisional heads to whom the approved candidates

t. are allolled, will collect the required documents of the candidates from the concerned

: -divislons, .. | | | }:
o 0" i , et ,I'{
Cadre © | S| Name of candidates | Name of deceased/invalid official bivlslon'z{lidiié'dm' , &;‘
No " ~land relationship  with the ‘ .
S R MR R L jcondidates - A ] }E
o 1(2) 13). (4) R 1 ) i k.
~L{PA/SA 111 Smt. Hiramonl Halol | D/O Late Hara kanta talol, Ex; | Guwvahati (P) On [ é’
cadre " |V L | Postman Guwahatl GPO 3 ~1er4g ° I B
o - |2 |SriBabulBoro - -[S/0 Lale Rabindra Boro, Ex.SA | Gedlpara On. ‘
£ ' (BCR) SRO,Rangia uider  ‘GH' ‘
G ' - RMs b, S R
- |3 |'Miss Lalita Boro D/O Lale Ajit ch. Boro, Ex. SA | Guwahatl (P) Dn, |
SRV (BCR) SRO Rangia under ‘GH'| o
. ' RMSDD_____ qcl_..-‘ / e ~;
Postman | 1 Sl Rituparna | /0 Late Hiteswar Wajkhowa, PA, | Tirsukia T, !
Cadre Rafkhowa | Tinsukla 7 ‘
Group "D} | SriSukanta Roy | 'S/0 Late” Sukial Namacirs I barrang o, T
Cadre | | | Postman, Cachar oy o b T |
2 S, Ha Harijan - W/0 Lale Rompiyari Honjan, GO | Tinsuka :
| Tinsukia H.0, - 1 | :



The divisional heads should inform the dale of their joining to this office.

- The cases of above mentioned candm ales were consnde d by e CSC
2 aiongw:th those mentioned In the enclosed list and selection was made on ks basis of merit
- of the cases subject to availabmty of vacancies. The names mentioned in the enclosed list
could not be comldcrcd as thcrc I3 no other vacanw I any cadre, R

wle

: (Z PRl <~\\ -
. . a (S SHYAM}’)”
: 4 APM.G(Stalf
For €iMef Postmaster General,
Assam-Circle, Guwahali-781001..
Copy for information and necessary acUon to:- | -1}'. SR

PRk
\

.The PMG, lemgarh
Al SSPOS/SRM/SPOS/SSRM/MM..) in Assam Circle & Dnbfugarh Reolon

Concerned ﬂle. -

r. "y S

For Chle( Poslmasler uom‘ral
. Assam Curcle Guwahau 781001
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